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IN THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON
I'N

ClVIL APPEAL NO 59 CF 2004

ASHOK KUVAR SAHU ... APPELLANT( S)
VERSUS
UNION OF INDI A & ORS. ... RESPONDENT( S)
ORDER

In this Interlocutory Application, notice was issued by
this Court and M. Subhash Chandra Das, Principal Secretary to the
Gover nient of Assam Di spur, Guwahat i , Assam has filed a
conprehensive affidavit on behalf of respondent no.2 in which it is
mentioned that the entire dues of the appellant, which includes
| eave salary, GP.F., D.CR G, pension, comutation of pension,
interest on pension, interest on DDC.R G, interest on comutati on,
interest on GP.F. and costs of litigation, totaling Rs.44,80,010/-,
have been paid to the appellant.

Learned counsel for respondent no.2-State of Assam
submits that 9% interest on GI1.S. would be paid within eight weeks

from t oday.
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In our consi dered view, no further directions are
necessary.

This I.A is, accordingly, disposed of.

................... J.
( DALVEER BHANDARI )

................... J.
( DEEPAK VERVA)

NEW DELHI
16TH JULY, 2010



